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( ix )  R e p o r t e d  D r o i'p i n g  o f  t r a n s -
m i t t e r s  AND l e a f l e t s  THROUGH A BAL- 
OON IN  G w a l i o r  o n  31-8-1981

SHRI N. K. SHEJWALKAr  (Gwa-
lior); Mr. Deputy-Speaker, Sir, I give 
this notice to draw the attention of 
the Government, particularly the Home 
Minister, towards a serious incident of 
dropping transmitters and leaflets 
through a baloon in the city of Gwalior 
at about 11 p.m. on Sf-B-Bl. The baloon 
dropped these transmitters and leaflets 
in the Chinese language in the loca-
lity named Gudri Mohaila of old Gwa-
lior town which is mostly a I'esiden- 
tial area of labourers. This sort of in-
cident is a sort of warning and note 
should be taken of by the Government 
that foreign activities are still ram-
pant in our Indian territory. Attempt 
should be made to find out what is 
the source of this mischief and in what 
manner it has been committed.

1 5 .0 4  h r s .

MERCHAT^T SHIPPING (AMEND-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER; Now, fur-
ther consideration of the followng 
motion moved by Shri Veerendra 
Patil on the 31st August, 1981, name- 
l y : -

“That the Bill further to amend 
the Merchant Shipping Act, 1958, be 
taken into consideration.’ ’

Shri Manoranjan Bhakta to continue 
his speech.

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): Mr. 
Deputy-Speaker, Sir, Yesterday 1 was 
speaking about the scope of the Mer-
chant Shipping Act, which, in fact, 
regulates the entire shipping in the 
country, including the training of sea-
men, training of ofTicers, regulating 
the shipping rules etc. And, as I was 
stating yesterday, an Hon. Member 
from the other side was referring 
about the seamen’s service conditions.

S ir ,  So f a r  a s  t h e  s e a m e n ’s s e r v i c e  
c o n d i t i o n s  a r e  c o n c e r n e d ,  i t  is  a l r e a d y  
w i t h i n  t h e  p u r v i e w  o f  t h e  M e r c h a n t

Shipping Act. There is a system of 
CDC holders in respect of sea worthy, 
vessels, which is registered under 
the Merchant Shipping Act, according 
to which any shipping company, co-
operative or Government has to em-
ploy sea-men who have got valid CDC’s 
So, liis apprehension that a coope-
rative society procuring a ship and 
running a vessel might create some 
problems n relation to sea-men is 
irrelevant.

Indian shipping has made consider-
able improvement after independence. 
Before independence, the shipping ton-
nage was only about 1 to 1.5 lakh 
tonnes. But today we liave achieved 
5.7 million GRT. Even then, Indian 
ships can carry only 32 per cent of 
our total cargo—in terms of imports 
and exports. Our shipping has got this 
much capability only. The improve-
ment made in shipping is in the right 
direction. I have no doubt that in 
course of time things wili improve 
further.

It is necessary to mentioTi here that 
the Union Ministry of Shipping should 
again examine the matter and bring 
a comprehensive amending Bill before 
this House, because a number of other 
problems came up, which we could not 
anticipate. At the moment, we are 
having seamen’s training at Calcutta 
and Bombay. Offices are maintained at 
these two places. There is a glut of 
sea-men in this country. Even after 
two years, sea-men are not getting any 
call. They are sitting idle. So, the 
Ministry has to go into this matter in 
depth and .see how we can provide 
employment to these properly trained 
sea-men.

I can cite one example in this con-
nection: from my constituency, viz. 
Andaman and Nicobar islands, every 
year eleven sea-men are to be trainee 
under the Merchant Shipping Act. They 
are trained at Calcutta; and after that, 
their names are registered at the Cal-
cutta Sea-men employment o f f i c e .  B u t  
more t h a n  t w o  years have passed; and 
n o n e  o f  them h a s  received the c a l l ,  I  
have w r i t t e n  t o  the Minister also, a s k -
i n g  h im  t o  c h a n g e  t h e i r  r e g i s t r a t i o n  
f r o m  C a l c u t t a  t o  B o m b a y .
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There is also another point in this 
connection: the movement ol vessels 
from Calcutta has gone down con-
siderably, due to navLEational difficult 
ties..That is why sea-nien registered at 
the Calcutta Sea-men employment 
office are nwt getting calls adequately.

Another important point: the hon. 
Minister is aware of the case of nauti-
cal surveyors. He has got twelve posts 
of Nautical Surveyor. But he has got 
only three of them, and nine posts are 
lying vacant for years. This is so be-
cause nowadays, people with this par-
ticular expertise are getting better 
wages and benefits in foreign coun-
tries. They do not want to work as 
nautical surveyors on a  lesser salary. 
That is why in Calcutta there is not 
a single nautical surveyor. Only in 
Bombay POMRID got 1 or 2 nautical 
surveyors. So, Government should 
consider what incentives ano benefits 
are required to be provided lo them, 
so that these ofTiciais are available. This 
is necessary because a mere amend-
ment of the Merchant Shipping Act 
will not be enough, to implement that 
Act, unless proper men are available,

I will not take much time ol the 
House tjecause this BiU has got a very 
limited scope only to amend Seclion 
21 of the Merchant Shipping Act.

MR. DEPUTY-SPEAKER: You have 
done justice to the amendment.

SHRI MANORANJAN BIIAKTA: I
whole-heartedly support this Bill, I am 
once again tbankiul to the Govern-
ment of bringing forward this Bill 
because this BiU will give scope Lo 
the remote areas, isolated areas, tribal 
areas, and to organised cooperative 
societies so that they are not played 
in the hands of the monopoly houses.

MR, DEPUTY-SPEAKER: Every hon, 
member should not take more than 3-5 
minutes. Shri Rasheed Masood.
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*DR. V. KULANDAIVALU (Chind- 
ambaram): Hon. Mr. Deputy Speaker, 
Sir, while welcoming the Merchant 
Shipping (Amendment) Bill, cn behall 
of my party the Dravi;3 j Munnetra 
Kazhagam, 1 wish *o say a few words.

This legislative eflorl will enable 
the Cooperative Societies to acquire 
ships lor transporting essential com-
modities to far-flung areas î f our 
country. For example, Lakshadweep, 
Minicoy Islands, Andaman and Mico- 
bar Islands are presently servocl by 
meagre shipping service. There is al-
ways scarcity of essential commodities 
in these islands because of infreoueni 
shipping facihty. Now the people oi 
these islands can form themselves into

-  cooperative societies ana acquire ships. 
Here, this Bill should have made a 

» provision for extending loans from the 
Shipping Development Func to such 
cooperative socities who come forward 
to acquire ships. I request the hon. 
IVIinister of Shipping and Transport 
to consider this suggestian and lake 
action on it. 1 have come across news 
items that there are no takers from 
the Shipping Developm.ent Funci and 
these dormant amount should be utli.s- 
ed in this regard.

Now, 1 woula like to refer to another 
issue connected with this. In Madras 

 ̂Port  ̂ there is a private agency which 
has been given the contract for ticket 
r^ervation, for running canteen ser-
vices and also for stevedoring. This 
private agency is owni;d tw a notorious

smuggler. The annual profits in these 
activities are of the order of Rs, 3 
crores. There has been persistent 
demand that the Shipping Corpora-
tion of India should take over this 
agency and run it as a departmental 
organisation. But it is said that the 
Shipping Corporation is unreasonably 
apprehensive o£ the los.i that it might 
incur if these services are taken ever. 
Here  ̂ would like to point out that the 
Shipping Corporation of Inaia is run-
ning these services in Bombay and 
Calcutta Ports. I do not subscribe to 
the fears of the Shipping Corporation 
of India because ol the collusion that 
seems to be there between the cfficial-*! 
of the Shipping Corporatio;i of India 
and the owner of this private jiget'.iy. 
The officials of S.C.I. wul lose the bene-
fit of travelling twi^u in a week to 
Madras on some ground or the other. 
Secondly, this gentleman is giving 
foreign wishky and other foreign goods 
to these officials so tha: th ey  do all his 
errands. If these services are tuken 
over, the officials of the Shipping cor-
poration will no doubt lose all these 
fringe benefits. SimiUrly, th,: Cus-
toms officials and also the State Gov-
ernment oflicials are also in I'ague 
with this man. They also receive such 
benefits from this smugglor-owner of 
this private agency.

This matter has -ilso bee 1 raised in 
the meetings of the Consultative Com-
mittee of the Minisiry ol Shipping 
and Transport. Many representions 
have been made about this private 
agency, which seems to be a centre of 
corrupting influence in Madras Port. 
No action has yet been taken to end 
this system. Our hon. Prime Minister 
has been repeatedly stressing that un-
necessary and wastefai administrative 
expenditure should be curtailed. But, 
here the officials of the Shipping Cor-
poration of India are travelling twice 
a week to Madras fro.m Bombay for 
supervising the work of this private 
agency. I demand that the Govein- 
ment should take immediate steps to 
end this private agency system in

•The original speech was delivered Tamil,



359 Merchant S îipping SEPTEMBER 1, 1981 (Amdt.l Bill 36 0

[Dr. V. Kulandivalu]

Madras Port and run this as a depart-
mental activity. I am sure that tiiere 
will be no loss in this for the Shipping 
Corporation of India.

I would refer to another important 
matter. The Janata Government 
banned the development of small fish-
ing harbours, as a resiiU of which the 
traditional fishing harbours are pre-
sently in a state of docay. If for inst-
ance  ̂ fishing harbours like Cuddalore, 
Parangipetti, Nagapattinam and Chin- 
namuttom are developed, there will 
be more and more fishing Eclivity ond 
we will be able to export more fish. 
The Government will be abJe to earn 
morL* foreign (.xchangc by increasing 
the exporl. of fish from these h^iibours. 
I demand ihal the ban on the develop-
ment of small tishiiig harbours should 
be lifted immediately.

Before I conclude, I would like to 
reiterate the need lor e'lding the pri-
vate agency system in Madras Port for 
stevedoring, for oantecn services and 
also lor reservation of tickets. The 
present problems will assume serious 
significance if we continue this system 
after the cooperative societies acquire 
ships. There will be more corruption 
in transporting essential commodities 
if the private agency system is allowed 
to continue. I request the hon. Minis-
ter to end this system immediately and 
ensure that the Shioping Corporation 
of India runs it as a departmental 
activity.

With these words 1 wholeheartedly 
welcome this Bill, and conclude my 
speech.

SHRI K. A. RAJAN (Irichur); Sir. 
yesterday when this Bill was moved 
by the hon. Minister, he mentioned 
what prompted the amendment of the 
parent Act, Within the short time at 
my disposal, I would like to highlight 
one or two points. The parent Act 
was passed in 1958. After 23 years. 
Instead of bringing such piecemeal 
amendments it is high time a come- 
prehenslve legislation was broughi to 
wnend the Act because of the overall

d e v e l o p m e n t  of t h e  w h o le  s h i p p i n p  
I n d u s t r y  a n d  t h e  ch a n fce< l p a t t e r n  oE 
i n d u s t r i e s  i n  t h e  c o u n t r y ,

1 want to highlight t>ie difticulties o£ 
coastal shipping. You know our coas-
tal shipping is declining from year tO' 
year. In 1956 we had coastal st'ips- 
It came down to 56 in li)80. we are 
having a coastline of 56fi0 KM, 10 mn- 
jor ports, 168 minor ports and 23 inter-
mediate ports. After this amendment 
bringing cooperative >iOcieties also into 
this sector. I think Ihe cooperative 
sector can do much to develop coastal 
shipping. So many committees have 
gone deeply into the i3robl,?ms of coas-
tal shipping. The Pandev committee 
said;

“ In our view, the future of coas-
tal shipping lies mjinly on caterinj; 
to project-oriented 'r-iffic, involvnig 
close circuit merry-go-round move-

ment like .transport of coal to power 
plants, clinkers to cement plants, 

coastal shipping in such cases t.-3n -  
cater to traffic without need for any 

subsidisation. Given suit;ible condi-
tions, it can relieve pressure on 
inland transport to a substantial 
extent."

But in actual practice, coastal shipping _  
is very much neglected. Over and 
above these things, the N.'itional Trans-
port Committee, which has reeer:tly 
submitted a detailed leport, has gone 
exhaustively into the wo.-kinij of coas-
tal shiping its ecnomics nno various 
difficulties faced by coastal shipping.
In surface transport, especially of dry 
cargo, coastal shipping can do much to 
ease the situation arising out of the 
difficulties we are facing in ro.id and 
rail transport.

For your information I am just quoting 
their suggestions:

Coordination of coastal operation, 
modernisation of coastal fleect, free- **' 
dom of operation, exemptions from 
customs reulaltons, port faciUties. 
priority in berth.

And the most important is 'a clear cut, 
and firm poHcy statement by Govern-
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n i e n t  o n  i U  f u t u r e  r o l e  in  t h e  c o u n t r y ’ s  
t r a n s p o r t  s y s t e m ' s o  t h a t  i t  m a y  c a t e r -  
t o  d r y  c a r g o  i n  t i e  b e s t  i n t e r e s t  o l! t h e  
p e o p l e  o f  t h e  c o u n t r y .

b

^ 3T?r If? sn ^
1% Tf7:r??rfrr^t r̂rqf
fsrff if 7Rff ^
% ^  if ^r;fT  ̂ % fsr^ rfr 

fiT?r i (, qT«T fr  ^'1

_  'ĵ 3fMh3TT % r̂jq- I
ĴT 5 1 1 5rnT̂ r 3fi iT^ '̂i^rrq-^fe?

■•* -sft fT? € f ?Rf ̂  I  sf? ?TTr?̂ i'̂ r
I  ffTT OTT tFii'̂ frT % frra ^ I
m  ff-F it'5 m  'flTTn ^
f?T(3:3fq ^  % ii^rift w.[ r;>-4-!fr^
f . !  m  JTr ^  m

srr fsin % qrf̂ ^̂ r % <T3ff'rrrT ^
?tr; ^i^ ' f m  % qrf^^n 'jfr ?'i
j?RT^ I  ^ ’^ r n i f r  * f^ r f i  I  1 0 0

if I  I q-rfii^q 
<Tm % 5!T<?̂ rnT wrr ^*rft ft% t x

TflFi 'TT r̂ I  ?m: ^Tfri-
i i r  WTpsTf. if If ^?rr?fft
“  If ^  ^iTflT % ?rraR IR ifR

m ^% 3rr% ir^f,T5ff^  I
qg f ir 5T ?T

WK^'n v\  eft 3qr?r 
5TK ^  f^q ĵTfr 1

^  T T t ^ ir -

^7,irf ^  ifr?f ^riT g 1

? r ?  fft^T g  I

ii' 3TI Tta- 5TT% t  % *n 
Vfw. r lT

^  ̂ If 3, 4 jfw  ^?r t». | i
rr^ q r  ?..,Tff ^o f  r̂ f ^  ‘̂tffr
I , *flP. »ft F̂frrfT t  I

5ir^m  fV 3f?Pi
TT 3f??r *n ^  <i t

5T??if ?r?ni w  5iT̂ ?<rT wMt =rrf?  ̂ t 
IT? ftrflT ^  ?>>rr i

?T3r if s -̂rqrficjn ̂ r
if r̂̂ ;dT i  I
V\ 'Tî Tf 'K  3p? I  an ̂ fr ?r^ r  | i
^  m  ^nir ^ ?fh: *TT̂ rrTf ff
T^ r?£fr 5fr-ar ^ ^
ir wr 7«T  ̂ i

15.29 hrs.

[Shri H arinatha M isra  in tfie Chair]

i?-jf( '̂f fnii'n ^-TR PTfrr | 
sfrr f^H'f j ik (T ^ I ' r̂<tin frri'i^  

it- I  ft. 5f3 ft;?rr7 qr 5̂TC-
Tfr̂  qr | t̂-r t

^  ^  ^  T ig-iTT

f'T if wrr I  WR
5!rm ff % ir?r •̂f?rr | 1 

»5r  ̂ ‘̂ f6T ^ I w  ^ b rr  t c
?JTRf frnr t I  w k  ^ r t  wfa^rft 
s^TTPJ % iflTrif rT̂r arr? ?|R r 3ff ^  

^  g^Ffr SfW ?flT q ^  Wi^IT ^  
^ 1  ^  If ^  fr 
g-f^  s ir m fw  ^  sr̂ T̂ir ^
w s n r r  i

^  srrf^n^ 'frrff r  *r
WTTT ^  S 551 ^  ?fr TO^twr 

Tfr =̂ rf̂ ir ^  % ? n  ir
5rmTRf f  i ^  m

?fr»rT^2^ if ^tr Ir ^
50 s r f ^  P̂ TFI l^ f ir  5ffT
+'TflT4>fd<̂  €wi^fnq'i if, vrfonHT
'rtrfr % ?^mfr | g ?  Twr ^  ^ at if 
5T^ ^ T‘X m ., T̂ TTf iff WT ^  
ŝ TR TWffr 1 *hr ’pfrqf^
TT?7r ^  ?ff m  ^  ?T?rriT?ir 
^  ^ip*- >n fif^pf tn  I VT ^
TT H T ^  ^  W R  ^ T  ^ r f f f  f
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«Ti ^h-m {?TRr) ;
*nfTRfa ?T^Tfi spi
fspWf Wi VrP'FJiK' % 'rfe-^n ii‘ 
s r ^  ^  5TT%,
f^tT ^nTa riiT t  I ^

Jiff ?rTrJ, T?: w  'Tf, ^|?ir
g t

?:Trf̂ -iTr f^i,T ri(T t  1%
?T^' S^'ff T-r Ttw T< Jl̂ n li’fi'

tTT̂  I  f̂r< 5nfi' t tF

'4; yg 3f) ! i T ^  ^ r fm f i  | ^
E,:riT I  ?fh: =PT% T^if I
^ ti't s  '̂r
SiiTHT ^tT? I  ?ff7 ?Til| 'rW 
f̂n^Ti TS I  I fvtr iTffj

¥r^fi ^Tf îT f ;̂
w f e  ’SZ  ̂ ff|*% t

^  5fi I'R '̂r
t^' ^r ' 4  t  ^ i

ft? ’F-i'n- I 317 '̂TTTfr r̂f̂ ifn-Hf
5rn.i !̂IT H =^1 Tfi I, ^qr !f f i ,
<tr: « ik  ttft: t   ̂ f  1^

vm  Ti^7!i- r̂Tnr 
m'-i i( ?fi'f̂ T̂  5TiT if ^T^ 
T̂ ifi|(T, rTl i,-Frr ^ I

*

WTT-q'i-sf r-i-a-3̂ :̂ hi ^ - , ^ - ? r r  
n̂rfiâ i ^ ?rn

=?lt '̂1 ^ - !  n ff S'lW T̂̂ T
t  I f̂ff -̂iT wr<̂ 3Ti,-̂ : I  f^! r ^  

fsR  KT r̂<, ffTO ?T5flirn  ̂
nr w>x, ^  ¥R- m  ii'pr 1 %fi 
^ t i  w  f i  1

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN- 
DRA PATIL): Sir, almost all the
members who participated in the 
discussion on this small Bill have 
unanimously supported the amend-
ment that I have brought forward 
to the Mfirchart Shipping Act. Not

only have they participated in the 
debate, but they have given some 
very useful suggestions for my con-
sideration, and I am really grateful 
to them for that,

Ag I mentioned while moving this 
Bill for consideration, this is a very 
simple and non-controversial Bill 
to enable the co-operative societies to 
own ships. Because of some lacuna 
in the existing Merchant Shipping 
Act, only the citizens of India and 
the shipping companies can own ships 
and carry on shipping activities. At 
the time of adopting the Bill, either 
unwittingly or by mistake, the role 
of co-operative societies in this field 
was forgotten and it was not incor-
porated.

This lacuna was brought to our 
notice for the first time in the year 
1978 by a co-operative society of 
Nicobar Islands, Then we wrote to 
the Director-General of Shipping to 
issue a licence to the co-operative 
society to acquire a ship. After exa-
mination he came to the conclusion 
that, according to the existing Act, 
there is no provision for issuing a 
licence tg a co-operative society, be-
cause a co-operative Society is not 
eligible to own a ship. That is why, 
in order to reuaove that lacuna we”  
have brought forward this BiD and 
hereafter, after this BiU is passed, 
the cooperative societies also, as 
others are eligible, will be eligible to 
own the ship3 and carry on the ship-
ping activities.

Sir, the scope of the Bill is very 
limited. But many Members have ' 
pointed out and discussed so many 
other problems concerning the ship-
ping industry. Therefore, I do not 
wish, with the limited time that is at 
niy disposal, to deal with all the 
points that have been mentioned by 
the hon. Members, but I shall trj-v- 
my best to reply to some of the im-
portant points or suggestions that 
they have made.

Sir, the hon. Member, Mr. Moham-
med Ismail, while initiating the de-
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bate, said that the recommendations 
made by the National Shipping 
Board will not be implemented by 
the Government oi India in the Ship-
ping Ministry and those recommenda-
tions which wer« made by the Na-
tional Shipping Board were for the 
welfare of the seamen and I could 
infer from the speech that he made 
that at one time he was also a Mem-
ber of the National Shipping Board. 
So, he knows something about the 
activities of the National Shipping 
Board, the activities of the Shipping 
Ministry and the activities of the 
Shipping industry. But unfortunate-
ly today he is not here. He spoke 
yesterday, he initiated the discus-
sion. I do not know what are the 
recommendations that he wa^ refer-
ring to which the Ministry has failed 
to implement. I do not claim that 
all the recommendations the Iva- 
tiona] Shipping Board have been im-
plemented by the Government of 
Ind a. I do not claim that. There 
may be some recommendations where 
the Government might not have 
been in a position to accept. But 
he made a vague statement saying 
that the recommendations of the 
National Shipping Board were not 
accepted. So, I would like to know 
from him what are aU the recom-
mendations which were not accepted 
by the Governmerit so that I will 
look into the matter and find out 
why those recommendations were 
not accepted and whether there were 
any vali(j reasons for not accepting 
the recommendations.

MR, CHAIRMAN: Probably the
hon. Member has not been serious. 
Otherwise he would havg been here.

(Jwterrupticms).

SHRI VEERENDRA PATIL; Sir, 
whether the hon. Member j ;  here or 
not, I want to assure the House that 
the National Shipping Board is a very 
important organisation. They make 
recommendations to the Government 
of India in the Shipping Ministry 
from time time and we consider the

recommendations with all seriousness 
at our command. Not that we get 
the recommendations only to keep 
them in cold storage. That is not 
at ail our policy.

Sir, he referred to seamen’s un-
employment. Several other Members 
also referred to seamen’s unemploy-
ment. It is true that a large number 
of seamen are unemployed today. 
The Government is very much con-
cerned about this problem and the 
Government is very eager to find out 
a solution to this problem because a 
number of seamen are either un-
employed or underemployed. They 
get employment in a year for a 
couple of months and for the rest 
of the period they have to idle their 
time. The situation has come to this 
stage. So, tbe Government is seized 
of this matter. They are very much 
concerned about the problem. That 
is why under the chairmanship of 
Admiral Nanda a Committee has been 
constituted to go into the problem in 
depth and make recommendations to 
the Government of India, That Com-
mittee is examining the problem and 
they have not yet submitted the re-
port and I ex'pect that within a 
couple of months Admiral Nanda 
Committee is going to submit he re-
port, After the report is received, 
whatever recommendations ar^ made 
to the Government of India by this 
Nanda Committee, they will be consi-
dered and necessary action would 
be taken'

My young friend Shri Manoranjan 
Bhakta ŵ ho represents Andaman 
and Nicobar Islands Constituency has 
made a number of useful suggestions. 
I must congratulate him because he 
hag studied the subject. He knows 
the subject. He koows what are the 
Problems that he Ministry is facing. 
According to him he feels that MeP- 
chant Shipping Act wa^ passed in 
195», now it is nearly 23 years that 
the Act was passed, he feels that in 
view o f the rapid tonnage that was 
built up during the course of thes« 
20 to 25 years, thig Act requires lot 
of change, and he suggests that com-
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prehensively this Bill be amended,
I agree with the hati. Member hat 
thig Bill requires further amendment. 
But I do not agree that the present 
Bill is not exhaustive. It is suffi-
ciently exhaustive. But want to 
make this Bill more modern, most 
modern. That is why we have al-
ready suggested to the Director Gene-
ral of Shipping to suggest amend-
ments that are necessary to incor-
porate in this Act and make this Act 
as modern ag possible. So Direc-
tor General, Shipping, is already at 
it. Very shortly hg is going to make 
some suggestions for amendment to 
the Act, After getting the proposals 
from him we will gee that those pro-
posals are processes and amendments 
to the Merchant Shipping Act re-
gard to pollution, safety metisures, 
etc. are carried out, Now-a-days 
more sophisticated ships are coming. 
The time when this Act was passed 
and now, within this time gap tilings 
have very much changed. Therefore, 
it requires changes. We agree with 
him. Very shortly the .suggestions 
will be made by the Director Gene-
ral, Shipping, in this regard. This 
point for amendment was made by 
other Members also. I assure aH the 
Members that it shall be our endea-
vour that the Merchant Shipping Act 
is made as modern as possible within 
the shortest possible period.

He mentioned about the shortage 
of National Surveyers. It is true that 
we do not have sufficient Nautical 
Surveyors with us. There arg so 
many vacancies which we have not 
been able to fill up because of the 
shortage of officers. These ofldcerji, 
although they are qualified, they are 
available in our country, unfortu-
nately, scales in India are So low 
that they are not prepared to work 
here. They prefer to go outside and 
work because whatever they are get-
ting here, they will get two or three 
times more if they go and work out-
side In other countries. Therefore, 
ther* ig a proposal which under

(a w m .TOV«-

active consideration of the Govern-
ment, to improve the scales of these 
Nautical Surveyors, When the scales 
of the Nautical Surveyor, ar* im -
proved, 1 do not think this problem 
will continue a«y more. We will be 
in a position to solve this problem 
to our satisfaction.

Shri Rasheed Masood mentioned 
that those co-operative societies who 
want to carry on shipping activities 
and own the ships should be given 
concessions. I do riot know what he 
means by ‘concession’ , because the 
B ill., ..

MR. CHAIRMAN: 
have it.

We already

SHRI VEERENDRA PATIL: The
Bill now before us is to enable the 
Co-operative Societies to own shops.

Under the Merchant Shipping Act, 
we have got a Shipping Development 
Fund Committee which gives 90-95 
per cent loan at a very nominal rate 
of interest. After this Bill is passed, 
whoever wants to own a ship, whe-
ther he is a citizen of India or a 
cooperative society or a shipping 
company, if a^y cooperative society 
wants to oWn a vessel, they can ap-
proach the Shipping Development 
Fund Committee for financial assist-
ance and they can get the financial 
assistance. There ig no question of 
making any discrimination against 
these cooperative societies. On the 
other hand, we want to see that the 
cooperative .societies are also equally 
encouraged so far as this field is 
concerned.

The hon. Member, Dr. Kulandaivelu 
supported this Bill, He also said 
that the Shipping Development Fund 
Committee should come forward to 
help generously these cooperative 
societies. I have already made dear, 
whether it is a private company or 
a public limited company or a 
citizen or a cooperative society, all 
of them are equally entitled to get 
financial assistance from the Ship-
ping Development Fund Committee.
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A c c o r d i n g l y ,  t h e  c o o p e r a t i v e  s o c i e t i e s  

a l s o  w i l l  g e t  f i n a n c i a l  a s s i s t a n c e  f r o m  
t h i s  C o m m i t t e e .

• I am very sorry to say that he 
mentioned about one agent of the 
Shipping Corporation of India, He 
did not mention the name of tiiat 
agent. But he went on saying that 
he was a smuggler. I do not know 
whether he is g smuggler. 1 am not 
in a position to contradict. But this 
much I can teU. the House that the 
Shipping Corporation o f India will 
not appoint anybody who is a smug-
gler as their agent. So, he is not a 
smuggler. There is 110 point in 
making wild allegations against a 
person who is not here to defend 
himself.

The Shippmg Corporation of India 
has got agents throughout India and 
also outside India. Wherever the 
Shipping Corporation of India ships 
go, they have got their agents, they 
appoint their agents. The hon. Mem-
ber said that that agent is bribing 
very heavily the officers of the Ship-
ping Corporation of India, that the 
officers very often come to Madras 
and they enjoy the hospitality of that 
agent.

MR. CHAIRMAN: 
name anyone.

He did not

SHRI VEERENDRA PATIL: He
did not name him. But I know as 
he himself admitted, this was discus-
sed in the Consultative Committee. 
I made it very clear and I made the 
position of the Government very 
c3ear that so far as the Shipping Cor-
poration of India ig concerned, it is 
a public limited company, a commer- 
cia] undertaking, and it is for them 
to consider whether it is advantage-
ous to have their own office in Madras 
or to continue the present system. 
In fact, we have, after receiving the 
notice and after discussing the matter 
in the Consultative Committee, told 
the Shipping Corporation of India to 
examine thij mattor again.

The Shipping Corporation of India 
has got ottices in Bombay and Cal-
cutta. These are the only two places 
in India where the Shipping Corpora-
tion of India has got its own offices. 
But in other places, they have ap-
pointed their agents. Similarly, they 
have appointed an agent for Madrak 
The hon. Member said, “Why not 
you open an office in Madras?**. 
Then, naturally, somebody in Goa 
will say, “You do away with the 
agency system in Goa or Kandla or 
other ports and have your offices 
there," Now, it is for the Shipping 
Corporation of India to And out 
which is more economical. If having 
an office of their own is more ad-
vantageous then naturally they will 
have an office instead of having the 
agency system. But if continuing or 
having the agency system is mrjre' 
advantageous, then they wouJ^ like 
to continue the agency system. They 
do not want to unnecessarily waste 
the money. It ig a commercial orga-
nisation and they have to takg a 
decision accordingly. But the hon. 
Member, although it is not connected 
with this Bill, has unnecessarily rais-
ed the issue. Therefore, by way of 
reply, I have to s^y all these things.

MR, CHAIRMAN: I3 the hon.
Member a member of the Consulta-
tive Committee also?

SHRI VEERENDRA PATILt He 
may be a member of the Consulta-
tive Committee, He just now said 
that this was discussed in the Con-
sultative Committee,

DR, V. KULANDAIVELU: No.
sir, I was given the information that 
the matter has been ^scussed at 
length. The allegation is regarding 
a certain concerned individual. Of 
course, I have not deliverately men-
tioned the name. It must be the 
duty Of the Government to look into 
the allegation, probe into the matter 
and whatevCT the suggestion made 
by th, people, that in, the Member, 
that may be taken into consideration.
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SHRI VEERENDRA PATIL; I 
have already explained the position. 
This matter had been raised in the 
consultative committee meeting. We 
had a threadbare discussion in the 
consultative committee meeting. The 

.Members made some suggestions. 
Then we pas?!ed on those suggestions 
to Shipping Corporation of India for 
examination. After examining it, 
they have come to this conclusion 
that if th ey  were to open an office 
jn Madras, then  ̂ they will have to 
spend much more than what they 
are spending today by way of giving 
commission to the agent. That is 
the conclusion that Shipping C>t - 
poration has arrived at. That is why 
I Say that it there are any complaints 
against that agent, we are here to 
ask the Shipping Corporation of 
India to investigate into the com-
plaint, to enquire into the complaint 
and, if they are found correct and 
true, then, we will ask the shipping 
Corporation of India to takg action 
against that agent. If there are no 
complaints and if the complaints ary 
bogus, s im p ly  because a particular 
individual does not want that agent 
io continue, it is very unfair on part 
our part to ask the Shipping Cor-
poration of India to do away with 
that agency.

MR, CHAIRMAN: You are right.

Hon. Member Mr. K. A. Rajan
-  has made a very valid point. That 

is with regard to the development 
of coastal shipping. I agree with 
him that unfortunately all these 
years coastal shipping has not 
ceivedWhat much attention that was 
due to it. At ©ne time, m coastal 
shipping, the traffic was nearly more 
than 10 million tonnes per year. 
Now, unfortunately the traffic has 
gone down to ] million tonnes. This 
is the cheapest mode of transport 
and it will give employment to tot 
of people and we want to encourage 
coastal shipping. So, after realisin.s; 
the important role that coastal ship-
ping is going to play, particularly in 
the field of conservation of energy, 
we decided to go into this question 
in depth and take necessary steps 
That is why We appointed a Com-
mittee under the Chairmanship of 
the Director of Shipping, Mr, Pra- 
dhan. Mr. Pradhan has rei;ently
submitted the report to us. We have 
already received the report. The 
report is being processed. After we 
completely examine it. whatever at’- 
tion is necessary in order to develop 
the coastal shipping, that will be 
done by the Ministry This is what 
I would like to assure the Hon. 
Member,

SHRI VEERENDRA PATIL: The
Hon, Member mentioned about the 
development of minor ports and also 
development of fisheries. So far 
development of ports is concerned, 
it is not the responsibility of the 
Government of India, It is the res-
ponsibility of the State Government. 
We do not develop an^ minor port. 
We are concerned only with major 
ports and their development.

So far as fishery is concerned, it 
is the Agriculture Ministry and the 
Agriculture Department in the State 
who are concerned. We are not con-
cerned and, therefore, I do not wish 
to dilate on t'hig matter.

Hon, Member Mr. Jai Pal Singh 
Kashyap had made a very serious 
suggestion though he congratulated 
me for bringing forward this Bill, 
According to him, the entire ship-
ping industry should be nationalised. 
It is very difficult because shipping 
industry is capital intensive industry. 
It requires lot of capital. Each ship 
will cost nearly Rs, 15 to 20 crores. 
The shipping cost is also going up 
nowadays. But our policy is that st  
far as this industry is concerned, we 
want to give the public sector a
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dominant role although th^ private 
sector is also there, I can give aome 
instances to illustrate this further. 
The present tonnage, as Mr. Mano- 
ranjan Bhakta has mentioned. Is 5.7 
million tonnes, and out of these 5.7 
million tonnes, 55 per cent of the 
tonnage is held by our public sector 
shipping companies, namely, the 
shipping Corporation qI India and 
the Mughal Lines. These two com-
panies are the public sector compa-
nies. In all, in our country, there 
are 56 shipping companies, both pri-
vate and public sector shipping com-
panies. Out of these 56 shipping 
companies, two shipping; (.oiiip:tiiies, 
that is, the Shipping Corporation of 
India and the Mughal Lines, are in 
the public sector, and the remaining 
companies are in the private sector. 
The private sector is holding 
45 per cent of the total 
tonnage and the public sector is 
holding 55 per cent ©f the total ton-
nage, We have not yet framejj our 
policy So far as the Sixth Plan is 
concerned. We have a programme 
to acquire 2,5 million tonnes during 
the Sixth Plan period and including 
i-eplacement—replacement wilj be 
nine lakh tonnes—our programme of 
acquisition during the Sixth Plan 
period i.=; 3.4 million tonnes. Our 
existing tonnage ij 5.7 million tonnes. 
During the Sixth PJan period, we 
want to increase the tonnage by ano-
ther 3.4 million tonnes, and out of 
this—we have not yet decided, but ■ 
I want to assure the hon. Member— 
the majority of the acquisition will be 
done only by the public sector com-
panies and only to a limited extent 
we will allow the private shipping 
companies to expand their tonnage. 
This is our policy. We do not want 
to do away with the private sector 
altogether, it is impossible, because 
we do not have thg resources, and 
if We have resources, it is better that 
we spend our resources on other pro-
jects than on this one which is al-
ready capital-intensive. Therefore,
I am not in agreement with the hon. 
Member when he says that the en-
tire industry sou Id be nationalised.

I do not think it is poasihle of feasi-
ble also to agree to this demand,

Hon. Member Shri Chandradeo 
Prasad Varma has said that the Co-
operative societies are not function-
ing properly. If the cooperative so-
cieties are not functioning properly, 
I cannot do anything because, under 
the Cooperative Societies Act, aufR- 
cient provisions are there ô take ac-
tion against those cooperative socie-
ties, again.'it those who are defaulters 
Or who are misappropriating the 
society funds or who are mismanag-
ing and are not running' the societies 
effectively and efficiently. They can 
supersjcde the societies or can have 
re-elections or tan have a fresh 
body. That is altogether a different 
que.stion. It is for the State Gov-
ernment to consider, and it is not for 
the Government of India in the 
Shipping Ministry to consider all 
these things. But what we want ig 
this. When cooperative societies 
want to acquire a ship and oWn a 
ship, we should not say 'no’ because 
it goca afiainst our policy. That is 
why I have brought forward this 
Amendment.

I Sim very happy that all hon 
Members havg agreed and have sup-
ported this Amendment. I once 
again request that this Bill further to 
amend the Merchant Shipping Act, 

be taken into consideration.

MR. CHAIRMAN; The question is:

“That the Bill fiA-ther to amend 
the Merchant Shipping Act, 1958, 
be taken into consideration.”

The motion was adopted,

MR, CHAIRMAN: Now. we take
up clause-by-c]ause con.-iideration. I 
find that there are no amendments 
given notice of to Clauses 2 to 11. I 
shall put them all together to the vote 
of the House,

The question is:

“ Tnat Clauses 2 to U stand part 
of the Bill,”
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T h e  m o t i o n  w a s  a d o p t e d .

S E P T E M B E R  1 , 1 9 8 1  C i n e  W o r k e r s  3 7 6
W e l f a r e  C e s s  B i l l

C l a u s e s  2  t o  11 w e r e  a d d e d  t o  t h e  B i l l .  

C l a u s e  1 , t h e  E n a c t i n g  F o r m u l a  a n d  

t h e  T i t l e  w e r e  a d d e d  t o  t h e  B i l l .

S H R I  V E E R E N D R A  P A T I L :  S ir ,  I  

b e g  t o  m o v e ;

“That the Bill be passed.”

M R .  C H A I R M A N ;  T h e  q u e s t i o n  i s :

“ That the Bill be passed.”

T h e  m o t i o n  w a s  a d o p t e d .

1 6 .0 0  h r s .

MOTION RE. SUSPENSION 
PROVISO TO RULE 66.

OF

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE); I beg to move:

“That this House do suspend the
proviso to rule 66 of the Rules of

Procedure and Conduct of Business 
in Lok Sabha in its application to 
the motions for taking into con-
sideration and passing of the Cine- 
workers Welfare Cess Bill, 1981 and 
the Cine.workers Welfare Fund Bill, 
1981.”
MR. CHAIRMAN: The question is:

“That this House do suspend the
proviso to fule 66 of the Rules of
Procedure and Conduct of Business 
in Lok Sabha in its application to 
the motions for taking into consi-
deration and passing of the Cine- 
workers Welfare Cess Bill, 198l and 
the Cine-workers Welfare Fund 
Bill, 1981.”

The motion was adopted.

16.01 hrs.
C I N E - W O R K E R S  W E L F A R E  C E S S  

B I L L ,

A N D

CINE-WORKERS WELFARE FUND 
BILL

MR. CHAIRMAN; Now we take up 
items 11 and 12 together. The hon. 
Minister.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): I beg to move:*

“That the Bill to provide for the 
levy and collection of a cess on 
feature films for the financing of 
activities to promote the welfare of 
certain cine-workers and for matters 
connected therewith or incidental 
thereto, be taken into consideration.”

I also beg to move; *

“That the bill to provide for the 
financing of activities to promote 
the welfare of certain cine-workers, 
be taken into consideration.”

SHRI MOOL CHAND DAGA (Pali): 
The Minister does not want to say 
anything?

MR. CHAIRMAN: 
may say.

If you like, you

SHRI VASANT SATHE: Sir, before 
I indicate the main aspects of the 
Bills, I would like to mention briefly, 
why these Bills are being brought. 
As the House may be aware, at 
present, welfare measures to meet the 
needs of indigent cine artistes are not 
available. According to the Working 
Group on National Film Policy, which 
was set up by my Ministry to go into 
various aspects of an integrated film 
policy in depth, the number of people 
employed in the Film Industry is of 
the order of about 3.5 lakhs. Out of 
this, nearly 60 per cent of the workers 
are employed in exhibition sector and 
the rest in the production and dis- 
'tribution sectors. Majority of the 
persons in the production sector are

* M o v e d  w i t h  t h e  r e c o m m e n d a t i o n  o f  t h e  P r e s i d e n t .


